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J U D G M E N T

1) The  prosecution  case  as  unfolded  from  the

F.I.R. is that on 18.04.2016 at about 7 pm, the

accused  persons  had  criminally  trespassed

into  the  house  of  the  informant  Sri  Jaguram

Baruah’s  elder  brother  Juga  Baruah  and

kidnapped him,  and on  19.08.2017 at  about

8.30  am,  Juga  Baruah  was  found  dead  in

Dhalpur hospital.

2) On receipt of the ejahar, a case was registered

bearing  Bihpuria  PS  Case  No.239/2016  u/s

143/  448/  364/  302  of  I.P.C.  The  police

conducted  the  investigation  and  after

completion  of  investigation,  submitted  the

charge-sheet  bearing  Charge-sheet

No.182/2016  dtd.  12.08.2016  u/s  143/  448/

364/ 302 of I.P.C.

3) On  appearance  of  the  accused  before  the

committal  court, the learned Magistrate after

giving  requisite  copies  of  the  case  and

notifying the Addl. P.P., committed the case to

the  court  of  Sessions  as  the  same  is

exclusively Sessions triable matter.

4) Thereafter, the matter was transferred to this

court  on  11.04.2018  for  disposal.  On

08.06.2018, this court has framed charges u/s

143/ 448/ 364/ 304/ 34 of I.P.C.  The charges

were read over and explained to the accused

persons, to which they pleaded not guilty.
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5) During trial,  16 (sixteen)  nos.  of  prosecution

witnesses adduced evidence on behalf of the

prosecution.  After  closure  of  prosecution

evidence,  all  the  accused  persons  were

examined u/s  313  of  Cr.P.C.  The plea  of  the

accused persons is of total denial. However, no

defence  witness  has  adduced  evidence  to

demolish the stand taken by the prosecution.

POINT OF DETERMINATION

A) Whether on 18.04.2016 at about 7 pm, the

accused  persons  were  the  members  of  an

unlawful  assembly,  the  common  object  of

which was to commit  the ofence of  assault,

which is punishable u/s 143/34 of IPC?

B) Whether on the same date, time and place,

the  accused  persons  in  furtherance  of  their

common intention, committed house trespass

by  entering  into  the  dwelling  house  of  Juga

Baruah, which is punishable u/s 448/34 of IPC?

C) Whether on the same date, time and place,

the  accused  persons  in  furtherance  of  their

common intention, kidnapped the victim Juga

Baruah in  order  that  he might be murdered,

which is punishable u/s 364/34 of IPC ?

D) Whether on the same date, time and place,

the  accused  persons  in  furtherance  of  their

common  intention  committed  culpable

homicide  not  amounting  to  murder  causing
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death of Juga Baruah, which is punishable u/s

304/34 of IPC?

DISCUSSION, DECISION AND REASONS

THEREOF

6) Now, let us examine the evidence available on

record to adjudicate the instant case. PW.1 has

testified  in  her  evidence  that  the  informant,

Jaguram  Baruah  is  her  brother-in-law  i.e.,

younger  brother  of  her  husband,  Lt.  Juga

Baruah. The incident occurred about two years

ago,  on  the  6th day  of  Assamese  calendar

month, ‘Bohag’. On the previous day of death

of  her  husband,  she  went  to  her  parental

home.  Her  son,  Rahul  Baruah  informed  her

over  phone  that  some  persons  criminally

trespassed into  their  house and brought  her

husband out from the house using force, and

those  persons  were  from  Mising  community.

On  the  following  day,  her  son,  Rahul  again

informed her over phone that his father is in

hospital and asked her to come to the hospital

hurriedly. The accused persons suspected her

husband to be involved in stealing of sandal.

7) In her cross-examination, PW.1 stated that as

she was not present in the house, she had no

knowledge  who  kidnapped  her  husband  and

how her husband passed away.

8) PW.2  has  testified  in  his  evidence  that

deceased,   Juga  Baruah  was  his  father.  The
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incident occurred on 18.04.2016 at about 7 pm

in their  house.  At  that  time,  he was reading

and his father was sitting near him. A group of

persons  came  to  their  house  and  called  his

father from outside. As soon as his father went

out of the house,  A-5 and A-2 caught hold of

his  shirt  and  the  accused  persons  took  him

away by saying that his father would be taken

to  the  Police  Station.  He  then  informed  his

neighbour  namely  Anamika.  Thereafter,  the

Gaonburah,  Tanka  Hazarika  came  to  their

house and informed him that his father was in

the  hospital.  Later,  he  came  to  know  about

death  of  his  father.  During  investigation,  his

statement  was  recorded  by  Magistrate.  He

proved  the  statement  as  Ext.1,  wherein

Ext.1(1) and Ext.1(2) are his signatures.

9) In his cross-examination, PW.2 stated that on

the day of the incident, his mother was not at

home,  and  he  did  not  inform her  about  the

incident on the day of the incident. His mother

learnt about the incident on the following day.

He had no knowledge who had assaulted his

father and how he died.

10) PW.3  has  testified  in  her  evidence  that

she has no knowledge about the incident. At

the  time of  the  incident,  she  was  unable  to

come out from the house as she was pregnant.

This witness was declared as a hostile witness
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as  she  deviated  from  her  earlier  statement

made before the I.O.

11) P.W-4  has  testified  in  his  evidence  that

deceased, Juga Baruah was his elder brother.

The incident  occurred  in  the  month  of  April.

2016  at  about  7  pm.  The  Accused  persons

trespassed  into  his  elder  brother’s  house,

brought him out from the house and assaulted

him.  His  brother  was  initially  taken  to

Gaonburah,  Naren  Phukan’s  house  and

thereafter to Simaluguri Out Post. His brother

was  again  taken  to  Dhalpur  hospital  for

treatment  and  thereafter  he  was  taken  to

Simaluguri Out Post. On the following day, the

police forwarded his brother’s body to Dhalpur

hospital.  So  far  he  knows,  his  brother  was

kidnapped by the accused persons suspecting

him to be involved in stealing of sandal and

due to the assault of the accused persons, his

brother passed away.

12) In  his  cross-examination,  among  others

thing P.W-4 clearly has stated that he had not

witnessed  the  incident.  Further,  he  admitted

that had no knowledge who had kidnapped his

brother.

13) PW.5  is  the  I.O.  has  testified  in  his

evidence that on 17.04.2016, he was serving

as In-charge at Simaluguri O.P. On that day, at

about 11 pm, the accused persons brought the

deceased, Juga Baruah to Simaluguri O.P. after
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assaulting him suspecting him to be involved

in theft of sandal.  He forwarded the deceased

to  Dhalpur  hospital  for  treatment  and  after

providing  treatment,  the  deceased  was

brought  back  the  Out  Post,  and  as  the

condition of the deceased deteriorated, on the

following  morning,  he  was  again  shifted  to

Dhalpur hospital, but he was declared dead by

the doctor.

14) In  his  cross-examination,  he  has  stated

that  5/  6  accused  persons  brought  the

deceased  to  the  Out  Post,  but  he  could  not

name the persons, who brought the deceased

to the Out Post. He also stated that on the next

day, Juga Baruah was sufering from stomach

pain.

15) PW.6  has  testified  that  the  incident

occurred about 2 ½ years ago, when he was in

Simaluguri  O.P.  he  was  informed  by

Mahananda Deori that one person, who was in

police custody, was taken to Dhalpur hospital

by the In-charge as his health condition was

deteriorating.  After  about  an  hour,  the  In-

charge informed to the Out Post  over  phone

that  the  person  passed  away.  The  cross-

examination  of  PW6  was  declined  by  the

defence.

16) PW.7  has  testified  that  the  incident

occurred in the year, 2016. He was serving as

constable at Simaluguri O.P. On the day of the
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incident,  he  was  on  leave.  On  the  following

day of the incident, the In-charge, Lakheswar

Handique  called  him  to  the  Out  Post  and

informed that  Juga Baruah’s  health condition

was deteriorating and he was required to shift

to the hospital. Then, he along with SPO Robin

Saikia and one driver took Juga Baruah to the

hospital,  but  after  sometime,  Juga  Baruah

passed away. He heard that Juga Baruah was

taken  in  custody  in  connection  with  a  theft

case.

17) In his cross-examination, PW.7 has stated

that  he  met  the  victim,  Juga  Baruah  in  the

Police  Station  and  he  found  him  in  healthy

condition. He has also stated that the victim

might have died due to illness.

18) PW.8 has testified that Juga Baruah had

stolen sandals of some persons. He came to

know  that  Juga  Baruah  passed  away  in  the

Police  Station,  but  he  did  not  know how he

passed  away.  Her  cross-examination  was

declined by the defence.

19) PW-9 has stated that on 15.05.2016, he

was  serving  as  Medical  &  Health  Ofcer  at

Dhalpur Block PHC, and on that day, he gave

written  statement  regarding  police  custodial

death  of  the  victim,  Juga  Baruah  on

19.04.2016.  He  submitted  his  medico  legal

report  as  he  medically  examined the  victim,

Juga Baruah. He found the victim as dead on
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19.04.2016 at about 7 am when he medically

examined the said victim.

20) In his cross-examination, PW-9 has stated

that  on  18.04.2016  when  the  victim,  Juga

Baruah was brought before him, no injury was

found in his body and he was well. On the next

day i.e., on 19.04.2016 at about 7 am, when

the  victim,  Juga  Baruah  was  brought  before

him, he found the victim dead.

21) PW.10 has testified that at the time of the

incident, he was serving as SPO at Simaluguri

O.P. The incident occurred in the year,  2016.

The deceased,  Juga Baruah was produced in

the Out Post in dying state. He forwarded the

deceased to Dhalpur hospital and at that time,

he  was  alive.  He  did  not  know  how  Juga

Baruah passed away.

22) In  his  cross-examination,  PW10  has

stated that when he first took the victim, Juga

Baruah, he was healthy. He further stated that

the  police  did  not  interrogate  him regarding

the incident.

23) PW-11 has testified that he was informed

by one of his co-villager over phone that one

person  named Juga  Baruah  was  confined by

the people suspecting to be involved in theft of

sandals.   Juga  Baruah  was  taken  to  the

hospital  by  the  police  in  his  tempo.  After

providing treatment, Juga Baruah was brought
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back to the Out Post. On the following day at

about 8 / 8.30 pm, Juga Baruah passed away in

police custody. He has no knowledge how Juga

Baruah passed away.

24) In  his  cross-examination,  P.W-11  has

stated that when Juga Baruah was taken to the

hospital, he was healthy.

25) P.W-12 has stated that on 19.04.2016, he

conducted  Post  Mortem  examination  on  the

dead body of the victim, Juga Baruah, and he

found as follows :

“A male dead body with rigor mortis present.

An  obliquely  abrasion  over  right  side  of  the

neck which is post mortem in nature. Abrasion

on the right side of neck with cardiac findings

as mentioned, which is ante mortem in nature.

Heart  –  Large (3  cm x  4  cm),  purple  colour

area found on post and lateral wall of the heart

and  a  thrombus  found  in  left  anterior

descending artery.

OPINION  –  The  cause  of  death  is  due  to

massive myocardic infarction.”

Further,  he  has  stated  that  the  above

examination  was  conducted by  Dr.  J.  Bori  in

presence  of  Executive  Magistrate,  North

Lakhimpur,  deputed by the district  authority,

Lakhimpur,  consisted  of  himself,  Dr.  Nikhil

Kakoti, Dr. M.M. Baruah, Dr. Diganta Dutta and
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Dr.  D.D.  Mili.  His  cross-examination  was

declined by the defence.

26) PW.13  has  testified  that  he  had  written

the ejahar as per version of the informant. He

proved the F.I.R. as Ext.2, wherein Ext.2(2) is

his signature. He has no knowledge about the

incident.

27) In  his  cross-examination,  PW13  has

stated that he is a Pan seller and he is not a

clerk (Taroni).

28) P.W-14 has deposed that on 19.04.2016,

he conducted Post Mortem examination of the

victim, Juga Baruah in presence of five other

doctors,  namely  Dr.  Nikhil  Kakoti,  Dr.  M.M.

Baruah, Dr. D.D. Mili, Dr. Diganta Dutta and Dr.

Hemanta  Kumar  Dutta.  On  examination,  he

found as follows :

“A healthy male dead body with rigor mortis.

Oblique abrasion over right side of the neck,

which is post mortem in nature.

Heart  –  Large (3  cm x  4  cm),  purple  colour

area found on post and lateral wall of the heart

and a thrombus found in left anti descending

artery.

The  cardiac  findings  are  ante-mortem  in

nature.

In  my opinion,  the cause of  death is  due to

massive myocardic infraction.”



13          Sessions Case No.193(NL)2017.
29) In  his  cross-examination,  PW14  has

denied the suggestion that he did not find any

external  injury  on  the  dead  body  of  the

deceased  at  the  time   of  Post  Mortem

examination.

30) P.W-15 has stated on 19.04.2016, he was

working  as  C.I.  when  Narayanpur  P.S.,  Laluk

P.S.,  Panigaon P.S.,  North Lakhimpur P.S.  and

Boginadi P.S. were under his jurisdiction, and

on that day, the informant, Jagyuram Baruah

lodged an ejahar at Shimaluguri O.P. which was

registered vide Bihpuria PS Case No.239/2019

by the then O.C. of Bihpuria P.S. Then, the O.C.

entrusted SI Subhas Doley along with PW15 to

conduct and complete the investigation of the

instant case. During investigation, they visited

the  place  of  occurrence,  examined  the

informant  and  other  witnesses  and  recorded

their  statements  u/s  161  of  Cr.P.C.  and

prepared  sketch  map  of  the  place  of

occurrence.  Thereafter,  on  completion  of

investigation  of  this  case,  SI  Subhas  Doley

handed  over  the  Case  Diary  to  PW15  and

finally  PW15  submitted  the  charge-sheet  u/s

143/  448/  364/  304/  34  of  I.P.C.  against  the

accused persons.

31) In  his  cross-examination,  PW15  has

stated that after the occurrence, the deceased,

Juga  Baruah  was  first  kept  in  the  police

custody  at  Shimaluguri  O.P.  for  the  night  on
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18.04.2016 and in  the  next  morning,  as  the

health condition of the victim became serious,

he  was  shifted  to  Dhalpur  PHC,  wherein,  he

was  declared  dead.  Being  C.I.,  PW15  was

entrusted to supervise on the investigation of

the case and for the purpose of investigation

of this case, a Committee was formed under

the  Superintendent  of  Police,  Lakhimpur.  He

further  stated  that  at  the  time  of  the

investigation,  SI  Lakheswar  Das  was  the  In-

charge of Shimaluguri O.P. After the incident,

the  Supdt.  of  Police,  Lakhimpur,  issued

suspension  order  against  SI  Lakheswar  Das.

PW15  has  denied  the  suggestion  that  the

deceased  died  at  Shimaluguri  O.P.  due  to

physical assault caused by police and not by

the  assault  caused  by  any  of  the  accused

persons.

32) PW16, has stated that on 19.04.2016, he

was working as the O.C. of Bihpuria P.S. and on

that day, one Sri Jagyuram Baruah lodged an

ejahar at Bihpuria P.S. which was received by

him and the same was duly registered by him

bearing Bihpuria P.S. Case No.239/2016. After

receipt of the ejahar, he entrusted SI Subhas

Chandra Doley to conduct the investigation of

the case. After completion of investigation, SI

Subhas Chandra Doley handed over the Case

Diary  to   Inspector  Subhas  Chandra  Doley

handed over the Case Diary to Inspector, Md.



15          Sessions Case No.193(NL)2017.
Mustakul  Hussain  to  submit  charge-sheet  in

this  case.  After  receiving  the  Case  Diary,

Inspector Md. Mustakul Hussain submitted the

charge-sheet in the instant case.

33) After closure of the prosecution evidence,

all  the  accused  persons  were  examined  u/s

313 of Cr.P.C. All of them took a plea of total

denial. They have stated that they are no way

connected in the instant case. However, they

refused  to  adduce  any  defence  evidence  in

their favour.

34) I  have  heard  the  learned  counsel

appearing on behalf  of  both the  parties  and

the learned A.P.P. has submitted that there are

sufcient  incriminating  evidence  against  the

accused  persons.  As  it  is  clear  that  the

accused had forcefully taken the victim from

his residence, therefore, it can be easily held

that  those persons were  actually  responsible

for assaulting the victim, which ultimately led

to death of the victim. 

35) On the other  hand,  the learned counsel

on  behalf  of  the  accused  persons  submitted

that there is no material against the accused

persons.  As  it  is  clear  from  the  evidence

adduced by the prosecution witnesses, no one

has actually seen any of the accused persons

assaulting the victim.  Therefore,  only  on the

basis  of  mere  suspicion,  no  person  can  be

fastened with criminal liability. The prosecution
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has failed to prove the allegation made in the

ejahar.  Therefore,  all  the  accused  may  be

given  the  benefit  of  doubt  and  bestow

acquittal by this court.

36) From perusal of the evidence available on

record,  it  can  be  seen  that  none  of  the

prosecution witnesses has actually made any

statement regarding the fact that they saw the

accused  persons  assaulting  the  victim.  The

star witness i.e., PW-2, who was present when

the victim was allegedly taken away from his

house.  He has stated  that  on  18.04.2016 at

about 7 am, he was in  his  house,  his father

i.e., the victim, Juga Baruah was present at the

residence during that time. He further stated

that a group of people came to their house and

asked his father to come out. When his father

was out  from his residence,  then A2 and A5

had dragged his father by holding his father’s

cloth and shouted that they are going to take

his father to the Police Station. Later on, P.W-2

came  to  know  that  his  father  died  in  the

hospital. 

37) P.W-1,  who  is  the  mother  of  P.W-2  and

wife  of  the  deceased,  Juga  Baruah  has  also

corroborated  the  stand  taken  by  P.W-2.

However, she was not present at home during

that time and she only came to know about

the  incident  from  his  son  i.e.,  P.W-2  over

phone.
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38) P.W-4 is the brother of the deceased, Juga

Baruah  and  he  has  stated  that  the  accused

persons have forcefully taken away his brother

from his residence and they took his brother to

the residence of A10 (Gaonburah). From there,

the  accused  persons  took  his  brother  to

Shimaluguri  O.P.  Then,  the  police  took  his

brother to Dhalpur hospital and again took his

brother back to Shimaluguri O.P. On the next

day,  the  police  took  the  dead  body  of  his

brother to Dhalpur hospital and kept it there.

He further stated that as per his knowledge,

his brother was accused of stealing a sandal

and  because  of  that,  his  brother  was  taken

away from his house by the accused persons.

He also stated that the accused persons must

have assaulted his brother and because of the

assault, his brother died. However, in his cross-

examination, he has stated that he himself did

not  witness  the  incident.Therefore,  from  the

evidence of P.W-4 also, it is not clearly spelled

out that the accused persons were involved in

the  kidnap  and  assault  made  to  the  victim.

Therefore, it can be seen that his evidence is

only  based  on  certain  surmises  and

conjectures  and the  same is  only  a  hearsay

evidence which is not an admissible evidence

as per law.

39) P.W-9 is an important witness as from his

evidence,  it  is  clear  that  on 18.04.2016,  the
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victim  was  brought  before  him,  and  he

medically examined the victim and found no

injury on his body and the victim, Juga Baruah

was  found  healthy  and  in  good  condition.

However, on the next day i.e., on 19.04.2016

at  7  am,  when the  victim,  Juga  Baruah was

brought  before  him,  he  found  him  dead.

Therefore, from the perusal of the evidence of

P.W-9, it is very clear that when he was first

brought  before  him,  then  he  was  in  healthy

condition, thereby indicating that the accused

persons did not assault the victim and that is

why  when  he  examined  the  victim  on

18.04.2016,  no external  injury  was found on

his body. However, subsequently, on the next

morning  i.e.,  on  19.04.2016,  the  victim

expired. Therefore, from the evidence of P.W-9,

no  criminal  liability  can  be  fastened  against

the accused persons as far as the assault and

homicide is concerned against them.

40) That apart both P.W- 10 and P.W-11 have

testified  that  when  victim  Juga  Baruah  was

first taken in the hospital at night he was in a

healthy condition.

41) Other  witnesses  could  not  adduce  any

direct  evidence  implicating  the  accused

persons  for  committing  the  ofence  of

homicide. 

42) Therefore,  one thing which is  come out

from the  discussions  of  the  evidence  of  the
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prosecution witnesses that  there is  no direct

witness in the instant case, who has seen the

accused  persons  assaulting  the  victim.  Vital

aspect  of  this  case  is  that  PW-9  has  clearly

stated  that  on  the  previous  night  i.e.,  on

18.04.2016,  the  victim,  Juga  Baruah  was  in

healthy condition and therefore, this court is of

the view that no assault was made by any of

the accused persons  to the victim as  P.W-9,

who is a medical practitioner, had found him in

good health condition when  he was brought

before  him  for  medical  check  up.  However,

subsequently on the next day, he was found

dead.  The reason behind such death is also

indicated as myocardic infraction as per Post

Mortem Report. Therefore, on the intervening

night  of  18.04.2016  and  19.04.2016,  there

may  be  some  massive  heart  attack  that

occurred  to  the  victim,  and  because  of  that

heart attack, on the next day the victim died.

Therefore,  as  far  as  assault  and homicide  is

concerned, the prosecution has failed to prove

the case beyond reasonable doubt against the

accused persons.

43) Accordingly, I acquit A1, A2, A3, A4, A5,

A6, A7, A8, A9, A10, A11 and A12 under the

charges u/s 304/34 of I.P.C.

44) As far as the other charges u/s 143/ 448/

364/ 34 of I.P.C are concerned, the prosecution

has failed to prove those charges too. None of
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the prosecution witnesses has clearly testified

to that efect which is sufcient to prove the

case of the prosecution. Even PW-2, who was

present during that time, has only stated that

some people gathered to his house and they

called  his  father  outside  to  their  house.  So,

when  his  father  came  out  side,  then  those

persons  had  shouted  that  they  are  going  to

take  him  to  the  Police  Station.  Therefore,  it

cannot be a case of any kidnapping or house

trespass  or  unlawful  assembly.  Even  if  we

assume that the victim was taken away by the

accused persons, then also it was only for the

purpose of  taking  the  victim Juga Baruah to

the nearby Police Station so that law may take

its  own  course  regarding  the  allegation  of

stealing  the  sandal.  On  mere  suspicion,

however  strong,  the  conviction  cannot  be

based. Therefore,  for  the  reasons  stated

above, criminal liability u/s 143/ 448/ 364/ 34

of I.P.C. cannot be invoked against the accused

persons.  Therefore,  the  prosecution  has  also

failed to bring home the charges u/s 143/ 448/

364/ 34 of I.P.C beyond reasonable doubt.

45) Accordingly, I acquit A1, A2, A3, A4, A5,

A6, A7, A8, A9, A10, A11 and A12 under the

charges u/s 143/ 448/ 364 /34 of I.P.C.

46) Under the above facts and circumstances

of the case, it is found that the prosecution has

failed  to  prove its  case  against  the  accused
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persons  beyond  all reasonable  doubt.

Accordingly, the accused persons are held not

guilty u/s  143/ 448/ 364/ 304/34 of I.P.C IPC.

The accused persons are thus, acquitted. Their

bail bonds shall however, remain in force u/s

437 A CrPC.

47) This court also recommends for payment

of  compensation  to  the  dependents  of  the

victim Juga Barua  u/s 357 A  Cr.P.C and in the

light of Assam Victim Compensation Scheme.

The  District  Legal  Services  Authority,

Lakhimpur, North Lakhimpur shall  decide the

quantum of  compensation  to  be  awarded  to

the dependents of the victim Juga Barua under

Scheme referred to in Section 357A (1) of the

Cr.P.C.

48) Send  a  copy  of  the  judgment  to  the

District  Magistrate,  Lakhimpur,  North

Lakhimpur, u/s 365 of Cr.P.C.

      Judgment is signed, sealed and delivered

on this 13th day of September, 2022.

                                 ( Syed Burhanur Rahman)
                             Additional Sessions Judge (FTC),
                               Lakhimpur, North Lakhimpur.
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Certified that the Judgment is
typed to my dictation and
corrected by me and each page
bears my signature.

( Syed Burhanur Rahman)
Additional Sessions Judge (FTC),
Lakhimpur, North Lakhimpur.

Transcribed and typed by :
Sri Satyabrata Kshattry, Steno. Grade-I.



23          Sessions Case No.193(NL)2017.

APPENDIX-14
A. Prosecution :

Rank Name NATURE OF EVIDENCE
(EYE WITNESS, POLICE WITNESS,

EXPERT WITNESS, MEDICAL
WITNESS, PANCH WITNESS,

OTHER WITNESS)

PW1 Smt Dipali Baruah. Other witness.

PW2 Sri Rahul Baruah. Other witness.

PW3 Smt Anamika Das. Other witness.

PW4 Sri Jaguram Baruah. Informant.

PW5 Sri Lakheswar Handique. Other witness.

PW6 Sri Paramananda Kutum. Other witness.

PW7 Sri Thikadar Rongpi. Other witness.

PW8 Smt Anita Doley. Other witness.

PW9 Dr. Pankaj Pegu. Medical witness.

PW10 Sri Binod Muchahari. Other witness.

PW11 Sri Naba Kumar Pegu. Other witness.

PW12 Dr. Hemanta Kr. Dutta. Medical witness.

PW13 Sri Kushal Baruah. Other witness.

PW14 Dr. Jugananda Bori. Medical witness.

PW15 Md. Mustakul Hussain. Police witness.

PW16 SI Dhaneswar Das. Police witness.

B. Defence witnesses, if any :

Rank Name NATURE OF EVIDENCE
(EYE WITNESS, POLICE WITNESS,

EXPERT WITNESS, MEDICAL
WITNESS, PANCH WITNESS,

OTHER WITNESS)

Nil Nil Nil

C. Court witnesses, if any :

Rank Name NATURE OF EVIDENCE
(EYE WITNESS, POLICE WITNESS,

EXPERT WITNESS, MEDICAL
WITNESS, PANCH WITNESS,

OTHER WITNESS)

Nil Nil Nil

LIST OF PROSECUTION / DEFENCE/ COURT EXHIBITS.
A. Prosecution :

Sr. 
No.

Exhibit 
Number.

Description.

Nil. Nil. Nil.
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B. Defence :

Sr. 
No.

Exhibit 
Number.

Description.

Nil Nil Nil

C. Court Exhibits :

Sr.
No.

Exhibit Number. Description.

1. Nil.  Nil.

D. Material Objects :

Sr.
No.

Exhibit
Number.

Description.

1. Nil.  Nil.

                                 ( Syed Burhanur Rahman)
                             Additional Sessions Judge (FTC),
                               Lakhimpur, North Lakhimpur.


